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Shrl J. K. B honilci All the Movable

proptny is to be exchanged. The lists 
are to be exchanged by 31st December, 
and tl;e actual amounts, etc., are to be decided 
and settled by about 30th June, 1956.

S i r i  D. C . S harm a: In what way 
have the Government tried to draw up a 
list of these properties ? May I know 
whether it wa> done through information 
collected from newspapers or through some 
other agency ?

S h r i  J . K . B h o n aJe : That is done 
with the information that we have, and, 
at the same time, all these have already 
been published through newspapers, and 
every individual who has any property 
or other things left over in Pakistan knows 
about it.

S h r l  D . C . S b a r m a t  Have the Govern
ment any id u  of the amount of money that 
is lying in the lockers and other safe deposits 
in that country?

S h r l  J . K . B h o n a lc : We do not actual
ly know the actual amounts as such, but 
we know that these are deposits in lockers, 
etc., and the whole lot of them will be trans
ferred in bulk.

S a r d a r  Iqibal S in gh s May I know 
the total number of applications received 
by the Government of India in this connec
tion and the total amount involved ?

Sh ri J. K, Bhonale:' The total number 
of applications is not known I cannot 
give the actual amount as such.

R a ae rv a tio n  fo r  S c h e d u le d C aatea  a n d  T rib e a
*^58. S h r l  I . E a c h a r a n :  Will the 

Minister of I r r ig a t io n  a n d  Pohnrer be 
pleased to state whether the reservation 
rule is applied to temporary appointments 
in administrative offices of Irrigation and 
Power Projects Schemes under the Govern
ment of India ?

T h e  D e p u ty  M ln la te r  o f  I r r ig a t io n  
a n d P o w e r ( S h r l H a ih l) : The only 
project directly under the control of the 
Government of India is the Hirakud Dam 
Project, wherein all appointments are tem
porary. The reservation rule applies to 
the administrative offices of this Project.

S h r l  I . E a c h a r a n :  May I know whether 
instructions have been issued to the State 
Governments to follow this rule and whether 
they are observed ? .

S h r l  H a th l :  That has been done
by the Home Ministry of the Governmem t 
of India.

.. ®'*f* S* MurtWs Xlay I know
why the Government does not feel the 
^cessity of giving instructions, even in 
tne recruitment of temporary cadre, to give 
sufficient representation to the Scheduled 
Castes, as long as this rule exists ?

S h r l  H a th lx  That applies to the tem
porary staff also. .

S h r l  T h im m a la h :  Is it a fact that the 
Home Ministry has requested the Ministry 
OT Irrigation and Power, as it has requested 
the other Ministries, to have an officer 
in each Ministry to look after the interests 
of the Scheduled Caste people as far a i 
the implementation of this reservation order 
ia concerned ?

S h r l  H a th l :  The Irrigation and Power 
Ministry does look into this, and it always 
•ees that the posts are filled in by the percos 
belonging to the Scheduled Castes and 
Scheduled Tribes.

R e tu rn  o f  In d ia n a  fronoi B rltla h  
G ttia

.*859 . S h r l  B h a g w n t J h a  A s a d t  
Will the P r im e JM lniater be pleased to 
state:

(a) whether a large number of Indians 
from British Guiana have returned to India 
in the middle of October, 1935 last; and

(b) if so, the reasons therefor?

T h e  P a r l ia m e n ta ry  S e c re ta ry  te  th e  M in is te r  o f  B K tem a l A ITaira. (S h ri
a n d a th  A ll K fann): (a) 243 Indian
emigrants from British Guiana arrived in 
Calcutta on the 9th October, 1955 by a 
vessel, M y  Resurgent, chartered by the 
Colonial Government.

(b) Indian labour was imported under 
a system called ‘̂ Indenture of labour”  from 
1837 to i9 it . Under this system an emi
grant was bound to work on an estate at a 
prescribed rate of wages for five years after 
which he was free to choose his own occu
pation while after ten years he could claim 
repatriation to India at the cost (full in 
some cases while half or third in others) 
of the Colonial Government. A vast 
majority of such emigrants stayed on in the 
colony. Some of them have, however, 
been claiming return passages which they 
are entitled to. Some of them, especially 
the old ones, insisted on coming back on 
religious and sentimental grounds if only 
to die on Indian soil.

S h r i  B h a g w a t J h a  A aad : May I
know whether this insistence on fheir 
return to India is due 10 the restrictions 
recently imposed on the living conditioas 
there, such as the acquiring of prcprrfy, 
or due to other factcr î?




